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BEFORE THE HON'BLE NATIONAL GREEN 'mmUNAL

PRINCIPAL BENCH, NEW DELHI
. ORIGINAL APPLICATION. 595/2022

IN THE MATTER OF:

'SARITA SINGH . APPLICANT®

VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)

RESPONSE TO THE AMICUS CURIAE’S REPORT ON BEHALF OF
2

DIVISIONAL FOREST OFFICER, MEERUT=- RESPONDENT NO.

.IN COMPLIANCE OF THE ORDER DT. 19.03.2026 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL. NEW DELHI

e < /
OvT. O
\L I, Vandna, aged about 36 years, S/o Shri Jagdish Chand, posted as, Divisional

Forest Officer - Meerut, do hereby solemnly affirm and state as under:
1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

.reply.
2. That], state that the contents of this reply have been drafted by my counsel on
my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.
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C . " nl
OPY of the details of Plantation has been annexed hierewith as ANNEXURE
R-2,

8. It is further submitted that, in order to safeguard the area against any fresh
encroachment, regular patrolling is being conducted by the officials of the
Forest Department, thereby ensuring that no unauthorized occupation or

. activity of any nature takes place on the said land.

9. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

NENT
VERIFICATION
Verified at M g2 V1 on this,_¢7- day of May; 2026, that the

contents of the above affidavit from paragraphs 1 to 9 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

ENT




ANNEXURE R-1

I 2024 <p1 greRIgoT

D
’r:‘ GPS Map Camera ;

Nagla Gusai, Uttar Pradesh, India

Unnamed Road, Nagla Gusai, Uttar Pradesh 250402, India
Lat 29.027927°

Long 78.025206°

07/03/24 10:57 AM GMT +05:30

.
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B GPS Map Camera

# Mawana, Uttar Pradesh, India #=

& Shop No 1, Vill-amargarh, Nagla Gusai, Mawana, Uttar’

® Pradesh 250406, India 7
Lat 29.027063° Long 78.025813°
Friday, 01/05/2026 02:37 PM GMT +05:30

b o

’ Nagla Gusai, Uttar Pradesh, India ==

), Nagla Gusai, Uttar Pradesh 250406, India
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Shop No 1, Vill-amargarh, Nagla Gusai, Mawana, Uttar
il Pradesh 2504086, India ;
}“ Lat 29.026224° Long 78.025566°
Y Friday, 01/05/2026 02:45 PM GMT +05:30

= WRIGH G R WA AT A BT P gl

Nagla Gusai, Uttar Pradesh, India &=
Nagla Gusai, Uttar Pradesh 2504086, India

Lat 29.030206" Long 78.029028°

¥ Friday, 01/05/2026 10:52 PM GMT +05:30
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PHOTO NO. 19
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Nagla Gusai, Uttar Pradesh,

India == :
22jf+rr2, Nagla Gusai, Uttar Pradesh 250401, Ind»a,
Lat 29.03236° Long 78.024042°

Saturday, 02/05/2026 12:35 PM GMT +05:30
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